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IN THE CENTRAL,ADMINISTRATIVE TRIBUNAL : HYDERABAD BBC • 
AT HYDERABAD 

OA,218/93 	 date of dOcision : 6-4-119 

Between 

p. k?maiah 	 : Applicant 

and 

0 

llo Union of India, rep, by 
The Secretary 
Ministry of Communications 
New Delhi 

2. Director of Postal Services 
Eastern Region 
0/0 Post Plaster General 

C- 
	 Vijayavada 

Senior SufErintendent of Post Offices 
Nellore Division 
Nellore 

sri C. Poorna Chandra Rao 
Formerly Sr. Supdt. of Post Offices 
Nellore Division, Nellore, Presently 
working as Sr. Supdt. of Post Offices 
S ecunderabad Oigision 
Secunderabad 

S. Sri K. tienkata Rao, formerky Office 
Supervisor, c/a the Sr. Supdt. of Pwt 
Offices, Nellore Division, presently working 
as Supeàitendent of Post Offices, Budur 
Division, Cudur (NL) AP 	: 	Respondents 

Counsel for the applicant 
	

: S Ramakrishna Rao 
Advocate 

Counsel for the respondents 
	

NV kamana, Standing Cc 	el 
for Central Government 

CORAM 

HON, DIR, JUSTICE V. NEELADRI RAO, SlICE CHAIRMAN 

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADMN.) 



Judgc!fl!fl& 

a. (As per Hon. Mr. Justice V. Neeladri Rae, Vice_Chairm8fl) 

Heard Sri S. Ramakrishna Ra)learned counsel for 

applicant and Sri W.V. Ramana, learned counsel for the 

respondents. 

2. 	The applicant is working as Assistant Post Master(CcOUnt5) 
11 

Nellore Head Post office, Nellore. Charge memo dated 1 

was issued to the applicant. On 8-6-92 the applicant a 

a representation to the Disciplinary authority (R-.3) rE 

him to hold oral enquiry.Without giving any reasons fox 

oral enquiry, R-3 proceeded on the basis of personal er 

and passed order dated 31-7-1992 postponing the incre' 

year. Then the applicant preferred memoLdated 16-9-1 

Ap IN  llate authority (R-2) by order dated 10-2-1993 se 

the order of punishmentremitted the matter to the Di 

authority observing that he had to glue reasons Cse-i 
Th to be denied. Respondent-2 furt - 

that the disciplinary proceedings may be continued fr 

-1992 

tted 

ti ng 

denying 

uiry 

t by one 

The 

aside 

iplinary 

request9 

r observed 

the 

V 

date of representation 0e.8--92. Then R-3 passed a 

dated 26-2-1993 by giving reasons 4denying oral enquir 

the applicant preferred ckSflJ3tation dated 13-3-19 

order dated 26-2-1993 passed by R-3. 
Is- 

3. 1 t1iiS OAtjas 	 order dated 3 

MA.274/934  for setting aside that portion of the Lu 

ion o the order of the appellate authority ta-H-321r 

na*y-ec-ttmrtty, as per memo dated 10-2-199 directi 

the disciplinary proceedings should be continued 
- 	 --• 

of letter d' if8692 from the applicant to R-3, -•c•_----_-_=- •- ----------- 	!' 
capricious and with an intention to scuttle the c 

applicant from appearing for Group-B Departmental 

for the ensuing ç1ys 	imnation and to direct the $e spo nde n ta 

order 

Then 

as against 

3-1993 in 

her direct-

aiae&pW 

R-3 that 

the 

- arbitrary 

as of the 

mination 

1' 
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to permit the applicant to appear for Group-B Departmental 

Examination for 1993 and if selected to place him in 1992 list 

as he was prevented to appear for the said examination ii , uring 

'-I 

1992 because of the impugned punishàiint. 

DGP&T letter No.7/31/63-sPB1II, dated 25-6-1965 iéto the 

effect that even an official against ihom S the discililinary 

proceedings have been initiated or is under suspension, applie 

for permission to sit %4 the examination for Departmenal 
àandidates, then he may be permitted to appear for the amine-

tion if he satisfies all the other conditions prescribd for 

admission to such examinations. But it is subject to the con- 
Lo--  

dition that such official shall houeverbe perm4 only after 

disciplinary proceedings are over and is completely eçonorated. 

But further if the penalty is other than dismissal, rembual or 

compulsory retirement, then such official should be erAi-tted 

only after the expiry of thepenalty and it would not affect 

i lthe rank:iobtained by him in the competitive examination. 

In view of the said provision, the contention that; R-2, 

the appllate  authority passed the order dated 10-2-1993 in 

order to see that the applicant cannot be permitted tokppear 

for the Departmental Examination is not tmtenable, When R-2 

the appellate authority held that R-3 had denied oral enquiry 

without giving reasons1  set aside order of punishment 4604d 
A 	 cL 

remit the matter to R-3 the Disciplinary authority dir.2&ing 

him to continue disciplinary proceedings from the datef 

representation of the applicant i.e.8-2-1992 and to proceed 

further after giving reasons on the basis of the said rpresent- 

ation. 	It is not shown as to how the said order of thb 
C 

appellate authority is erroneous or illegal. Hence&  cthntention 

against the order dated 10-2-93 of R-2 is also negativd. 
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The applicant further prays that in case he is 9oitQ  to be 

succ'essful in the examination for 1993 he had to be deeied to 

have passedtj992  Examination itself. The applicant is not 

entitled to the said relief as heSih3aT:rot challenged th action 

of the respondents in 1992 when he was not permitted toappear 

for the Departmental Examination. That stale claim cannot be 

considered in this OA. 

. 	The applicant submitted trepresentation dated 134-1993 

as against the order dated 26-2-1993 of R-3 denying theloral 

enquiry-ee 	months period from the date of the said zepresent- 

ation had notxpired, it is premature to consider abou it. 

Anyhow it had to be made clear that it the applicant isgoing to 

be aggrieved by the order on the said representation isfree 

to move this Tribunal. 

B. 	The OA is ordered accordingly. No costs. 

(v. Neeladri Rae) 	 (A. Balasubramaniañ) 
Vice-Chairman 	 . 	 Nember(Admn.) 

dated : April 6, 1993 	 - 
Dfctated in the Open Court 	

ra 

sk 
To 

The Secretary, Minithtry of Comunications, 
Union of India, New Leihi. 

The Director of postal Services, Eastern Region, 
0/a Post Master General, Vijayawada. 

the Senior Superintendent of Post Offices, 
Nellore Division, Nellore.. 

One copy to Mr.S.Rarnakristina Rao, Advocate, CAT.Hyd. 
S. One copy to Mr. N.VRaana, dd1.CGSC.CAT.Hyd. 

One copyiD Library, CAT.Hyd. 
One spare copy. 
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r/ TYPED BY 	COMPARED BY 

CHECID BY 	APROVED BY 

IN THE CENTRj. A NISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT NYDERASAD. 

THE HON'.BLE MR.JUSTICE V.NEELADPJ RAO 
VICE CHAIRMM 

AND 

THE HON'BLE MR.h.BALASUBPJp.AJqiJ 
MEMBER(ALMN) 

ANI 
THE HON'ELE N1LT.CHANDRASEKHAR 

RI/DY : 

DATED 4. _C4j -1993 

R.P./ C.P/M.A.uo. 

in 

O.A.No. 

T.A.No. (W.p.No 	 ) 
Adrnjttjed and Interim directions 
Issuef. 

Allowpd. 

Disposed of 
Dism ssed as W 	bdraccc'TCH 
nismjsseo i993 
Disn ssed for d fault. 

HYDFRABAD BENCh. 
oxd4reWRe jectet 

No order as to costs. 
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